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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 26th February, 2019
No. 15-HLA 0f2019/19/4129.— The Haryana Municipal (Amendment) Bill, 2019, is hereby

published for general information under proviso to Rule 128 of the Rules of Procedure and Conduct
of Business in the Haryana Legislative Assembly :-

Bill No. 15- HLA of 2019.

THE HARYANA MUNICIPAL (AMENDMENT) BILL, 2019
A
BILL
further to amend the Haryana Municipal Act, 1973.
Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows :-
1. This Act may be called the Haryana Municipal (Amendment) Act, 2019.

2. In section 13 of the Haryana Municipal Act, 1973 (hereinafter called the principal Act), after
the words “Official Gazette”, the words “by the State Government” shall be inserted.

3. After section 18 of the principal Act, the following section shall be inserted, namely:-

“18A. Time line for election of President and Vice-President.- (1) Unless the State
Government otherwise directs, the Deputy Commissioner or any gazetted officer appointed
by him in this behalf shall, within thirty days of the publication of the notification of the
names of the members elected to a committee, convene the first meeting of the newly
constituted committee at forty-eight hours’ notice to be delivered at their ordinary place of
residence to administer an oath of allegiance under section 24. The notice shall clearly state
that the oath of allegiance shall be administered to the members present.

(2) The Deputy Commissioner or any gazetted officer appointed by him in this behalf
shall, within a period of thirty days of the meetings referred to in sub-section (1), convene a
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meeting of the members at forty-eight hours’ notice to be delivered at their ordinary place of
residence. The notice shall clearly state that the oath of allegiance shall be administered to the
left over members and that the election of the President and Vice-President shall be held in the
meeting. The conv shall firstly administer the oath of allegiance to the left over members and
thereafter shall preside over the meeting of the election of the President and Vice-President.

(3) If the members fail to elect the President and Vice-President in the meeting convened
under sub-section (2), the Deputy Commissioner or any gazetted officer appointed by him in
this behalf shall, within a period of thirty days of the meeting referred to in sub-section (2),
convene meeting of the members for the election of the President and Vice-President as per the
procedure mentioned above until the President and Vice-President are elected.

(4) If the members fail to elect the President and Vice-President in the meetings
convened under sub-sections (2) or (3) till the expiry of five months from the date of notification
of elected members by the State Election Commission, the Deputy Commissioner or any
gazetted officer appointed by him in this behalf shall, convene a meeting of the members for the
election of the President and Vice-President at forty-eight hours’ notice to be delivered at their
ordinary place of residence. The notice shall clearly state that if the members fail to elect the
President and Vice-President in the meeting, the committee shall be deemed to have been
dissolved without any further notice or order.

(5) Notwithstanding anything contrary to this Act, if the members fail to elect the
President and Vice-President in the meetings convened after following the procedure provided
under aforesaid provisions till the expiry of six months from the date of notification of the
elected members, the committee shall be deemed to be dissolved with immediate effect without
following any procedure provided under the Act or rules made thereunder:

Provided that such meetings shall be deemed to be validly convened meetings of the
committee.

(6) Notwithstanding anything contained in any bye-laws made under section 31, the
administration of the oath of allegiance and the election of the President and Vice-President
shall be recorded as part of the proceedings in the minutes of the meetings.”.
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STATEMENT OF OBJECTS AND REASONS

1. As per the provision of Section-13 of the Haryana Municipal Act, 1973, the Deputy Commissioner has been
empowered to accept the resignation of member of committee and the resignation shall be notified in the Official
Gazette, but it has not been defined that which authority shall notify the said resignation.

2. Law and Legislative Department has advised that, to avoid any embiguity and to make the position cleared and
unambiguous, an authority, as deemd appropriate, may be specified by the Government by carring out an amendment
to this effect. Therefore, it is to be inserted in Section-13 of the Haryana Municipal Act, 1973 that the Government
shall notify the resignation of member in the Official Gazette.

3. Further, it has been observed that the election of President and Vice-President in the Municipalities is not being
conducted by the members within prescribed period of two months from issuance of notification of elected members
by the State Election Commission.

4. To elect the President and Vice-President in the Municipalities in time-bound manner, provisions have been
proposed to be made by inserting Section-18A in the Hayana Municipal Act, 1973, that if the members fail to elect the
President and Vice-President till the expiry of five months from the date of notification of elected members, a meeting
shall be convened with the notice that if the members of the committee fail to elect President and Vice-President in the
meeting, till the expiry of six months, elected house deemed to have been dissolved without any further notice or order.
Thereafter, the house of elected members deemed to be dissolved.

KAVITA JAIN,
Urban Local Bodies Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 26th February, 2019. Secretary.
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